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also depend on them to discharge it as best
as they could

DR. K. MATHEW KURIAN :
allow me to make one mtertuption. The
suggestton by Mr Niren Ghosh was not
for this particular incident omly. An all-
Party parhiamentry commuttee could look
nto the whole guestion of running of the
coalmmnes on the nationalised pattern in
view of the fact that coal is the most
precious material today.

Please

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY). That
question he has already dealt with.

SHRIT A PAI: This is quite a different
suggestion. 1 would certainly like to be
advised by any Member, i any part of
the House I am sure most of them who
have been connected with the coal industty
in one capacity or the other might be
able to advise me much moie miumately
but whether a committee should be cons-
tituted for this purpose I shall certaintv
take it into consideration and come to a
decision.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) Next
business Shri Nawal Kishore

MOTION RE: TWENTIETH REPORT
OF THE COMMISSIONER FOR SCHE-
DULED CASTES AND SCHEDULED
TRIBES FOR THE YEAR 1970-71—

contd

SHRI NAWAL 'KISHORE (Uttar Pra-
desh) Shri Mirdha wants to say some-
thing.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY). Yes. Mr.
Mirdha

SHRI RAM NIWAS MIRDHA : Madam,
Shri Kumbhare durimg s speech mentioned
about the action-taken statement on this
Report. So, with your permission, I would
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like to inform him and the other Members
of this House that five copies of the
action taken statement on the Twentieth
Report have been placed in the Parliament
Library.
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ST a7 fF S oY a0 Ffesed A
fiery, ofFT st B afaw g @ fw
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qfers ¥FX ¥ B 8, SET A @ wud
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g a2 & & gA Amw ¥ W g
qEHRl g, AR T Fohwr Gem smr efer
g § o AT AT FY FAT IST AR |

ao gaEr fF ogEEe & fAw s
FE JET T A S F AR d o
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¥ oa9s o oF 3T el fRar € T I
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fom AT, SR A ST a%g ¥ Tl
T T OFX TH E A ‘
i fraf o wr awa w=fsm g AR
feq g, afew sy arefageEr & fAqu &
ffT %7 eWA @rEAT AGAr g |

SHRI N. H. KUMBHARE : To refresh
their memory.

SHRI NAWAL KISHORE: Article 38
says :

“The State shall strive to promote the
welfare of the people by secuiing and
protecting as effectively as it may a
social order in which justice social, eco-
nomic and political, shall inform all
the institutions of the national life.”

¥ fugl wmeg § UF a@ AT AGAC

[19 NOV. 1973]
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a® ¥ Nfafera wfar &9 go & ww
qfUFT FT  TEH #XT &7 FE GEA
T 2 AR A owumA gy @ = d®
F amt ¥ fau w1 wwewr &1 g wfaw
feaft ot 97 @ @Y wiy qw g4
& FE B oafghr O v 9w ol A
T & AT R FIA § gEErer agr fmam

g1
THd A & wiiewT 39 (W) &A@ g

“That the citizens, men and women
equally have the right to an adequate
means of livelihood.”

gaw9 32, 34 W 35 ¥ gy y< fufwmy
e a7 a9 FET & 9EEl WOA 1975
a% a7 fzar g afgy &Y § A o F
faw fafean Fafdm 37 smear ) i
oG AT 10 A HT Fer frar g

g oA T W om

“That the health and strength of
wotkers, men and women, and the ten-
der age of childien are not abused and
that citizens are rot forced by economic
necessity to enter avocations unsuited to
their age.”

‘e’ ¥ AR w7 AT F—

“That childhood and youth are pro-
tected against exploitation and against
moral and material abandonment.”

IS EUE - G e LG M 1
g IO SH HEA | 12-14 GAF
FF & A 3 e gEgw FRe AR
fegee grEed ¥ €U g §, WAv T AR
¥ fau ®1€ FET oEEdr AE & 1 WA
TEa ¥ OST AEN @ F@r g, 9aEr
fefqdy dfifee v & faar & 138 AR
¥ gd F1¢ fama @ 2 oo aw oA
uF weer W fear & fer § @ Fm
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Shri Nawal Kishore

AT & 5 S ARG G@§ ¥ FH w@r g
I fqu oy dzf7Er 4dfee & fau @
SqaEar &1 & 7 AT gW w@aa gu 26 @
& T g A ¥ 37 AT &r A fauf St
®7 eqr fammr =mEar g oo

“41. The State shall, within the limts
of its economic capacity and develop-
ment, make effective provision for secur-
ing the 1ght to work, to education and
to public assistance in cases of unemp-
loyment, old age sickness and disable-
ment, and in other cases of undeserved
want.”

[ IO #eE oW G99 AT w1 4 § | g we
F T AT A, To o HWIT AT & 75
e & FI A & fam o g oqRed
T FT TR | FAAR TRFAA AT
Fed UT 1Te F Ao oy aEr & o
[@F amg a7 s & 1 42 ¥ FgrowAr 0

“42 The State shall make provision
for securing just and humane conditions
of work and for maternity relief ”

‘Tqd FEwE ¥ e oavg A fe
ST W ) R 3 enfewew &1 swfAg
wz fear 9fF @1 §gg asT qrer g
A3Ues FWEA US R §, wifs 4 A
[ ¥ &1 wnfess 46 3R 47 77 & T
(¥ gad ad Fgm

“46 The State shall piomote  with
special care the educational and econo-
mic interests of the weaker sections of
the peopte, and, m particular, of the
Scheduled Castes and the Scheduled Tri-
bes, and shall piotect them from social
injustice and all forms of exploitation.

47 The State shall regard the raising
of the level of nutrition and the standard
of living of its people and the improve-
ment of public health as among its pri-
mary duties and, 1n particular, the State
shall endeavour to bring about prohibi-
tion of the consumption except for me-
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and of drugs which are, injurious to
health ”
frgl 4mw, 99 9T AEEE §, WO oW
LG U A B 1l I 1
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% wfy gw &y 7T T 9, S FEA! AT A7 |
# 7z 78 7% WIE [ 9g WG FIW A &Y
F, T A Al AF GATC G G AT
T gy R T qfR fT 93T 3 A%

dicinal purposes of intoxicating drinks | g1
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TEEAT, SN a1 ¥ B GEH FIAT £ | &F
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F WO IS FTH & AT A GIE | ATE /I
TR T AT WA B, G qaw AT
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afer =gt #wm & Agt wmr AW ow®
Sreed 39 #F fag oo §F % g7 it
Sici- 4

THEA FY G OF dgg g A9 )
A MET W, WA A, TR afeqst ® g%
F{E A TFOR LR AEAT AR
& St @er 43 gu &, WA ¥ esbmr fafy-
WY &, 9T W a1 ayreW g, 99 e
FET fF FH § &9 FOG TAT SET
T g—TRIL Y, AT I, T AG A
FEAIEAT q91% &, T TH AT gl
& faw Wt FEEr

agd@ w1 fawm ® uew mer (o0
MY HEAT ) " g@ @ g &)

W TEw e o e A gfem
FAWD @ T A WA AWET AT

Wiy I T FTOWH AT gl TF
T 2 oS gEm w1 s
TEAT AT AIfRT, FATA 06T & T

staaa el o@ @ ger FE ATHA
g1 W adr #t aw Afed sER ot ad
AME | AE AFE, AT AT F @A AT
g1 Ao e gfag

Aagad g (TOT) AT VI
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ITHN W ST AW &, T AT I awd
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AT AR L

= FATH TM (5T YRW) . STRGIEAS
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® a7 v wear g fF g 91 e gem
T aFed foar &, 56 999 F W TG UF
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g IF AR WA TZ FE0fF S w09 giewa
oizaEr &, sw a A 7w fen & wwe
IFEY FerE fHREAT TN OE ) 9w oaoid &
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g frga 7@ wfas wfea g & Fowew
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42 TENHE F WTY FETSLOH & a1 ®
faul wtee & =g ffemq Fvar =@ g &
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0 9T YT ¥ HT 40 50 AT AL
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TUH W Y UF gEAr I AT g fF
Heq FI FIFIX T O qbegl FATH aF 9
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HEME FI WEAAW? TEA gQ | AfEA S
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oY FAT FITT, 41 WA ¥ T xg AT
T aF g g fF 9g Rew wevw v
TS W AT e anw 6T #9 2
7 370 ¥ o a1 BT & I § R FY
afere ¥ o2 fedsm o @ 77 fagad ¥
HE 0§ wIT WE AEr F oAm fEE
A F faF s g 9 F = S
T JE F7 TR, e § 9 TEY el I
R TATHIL FIRX TCAX TEHA & | ATATTH
feafn gum aer 3@ "y ¥ fx oafz A T
SFTC HT T gaT Y€ FLAT @A § a1 FL
ey g, gafad f& 399 o ae = g
T & womar #T §o 09 wse @@ 8 PR v
dfolo AT THo To I & HIT FIX I8 FZT
& fw 9 979 91 919 AT T AW & oET-
oA AT ANE ¥ F AWM AT I AT gEA W
g @ 9 #Wv gAfwd SAd oM feam
FLETA AR F aATET wE A qfer @
grar | foeF R § "ar Ave F7 Stee
=dA #Y wr | galEa faat g @ oaa
faaa 3 f5 7 dre dfer et F T
e AT | Afs F IFw W Al A’
far s fanfen & St SwhE &0 S g,
T ¥ S g A feEem aw R
F AW § TZ T AL E, AFA AT I &
faanaif Sfew Y gy w9 ¥ AGT 99 g
g1

T AATAT B F AnT & are WAT
g9 frgT o agar g 1w Tas e
S ¥ uiEeEL AET & 7 ¥ %@ | AvAad
¥ mficas wav & afz w7 FER a1 wer
ar 74 whm gfea s sfeasr €0 2
W IAwT ag giewd gl g & & w9 A
it O O & ANgd T OIT T AAGE
et e AT fRE @2 ST A gfa-
T F W TE FL AAGA AT AT FAT
qeAdl & 1| T ¥ fafawa 3ds o o9
frar 2, AffT IAET TME T qET T A
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afz 78 gt o E @ g A wEmE R
e @y gu & @wwAr g fr ot 9w
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I W WEE AH T & M § | A
setd = A & & fr fafre &89 G
# fems 9w AR faes @@
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gt aifed | 42 &1 @ E A T
¥y 7z @1 & fF ow W § AW Tag
o frm fF 89 o ¥ WX qEET SV AT
FTH AT F | qg I 79 feAr 1| T
AT AR g § R oo B ¥ g § &
gEE FW OX T G1 IT X g _OU A
7z fon 5w g ami 7 ag hae
frar & fF aW #X WA TR Fmd AR
M SNt ¥ ag dmer fFAr & fF ow@ ogw
FART § 19 TG FA0A, A § FFA AEA
g fe o F Ay A9Ed W oaEr Wowg
7% &, T U ¥ SR e @ @0
g % F waT s g ¥ fam, way
gwifas ga § faw, =7y wfas faem
& faq afe 7 & T a1 Fag O AT
qEd g, a1 TE &F AW TR garcdriEd
F § | ST FI FATAIR I &, FATAL
FE R OITE TS g% FQ W AFI
YR ¥ 3% AApN dET § | zAfem
g faagr & fx fufaym a9 g3 v
fars o o Ak el St e, sEE
[WHE T AT @ A TEH

#g et & Ak & g7 Ty G99t Tory
g & st wwam dg it a® gfom
mfzarfat &1 & sy | wfew R owEE
¥ M oAAA WZ g IEA0 Oaw a-aan
IAHT AT ORI @TAET AW gAT S
ool = fEwe S o w= fE owgr sy
AT wife g€ O SEm sEHTERR e Afvee
& AT AT | WY FEE UTH ZH A9C WY
21899 @ @3 difew t@er gqmy & oSAE
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| graefiareed gAr Afede g1 amoa ¢ alET
Eqmard & g afz awe oy 89 frow
FT FFHT FETRARZAT FAT § AT 1 A
g gfom wfeast § ewr gw 9fw
SR fremast o Tar fgag &3 1 @
TR E, 98 A0 AuWy g A% &7 i
W TRl WeE &, T WM FT A 9T
IV 1 AT 9T FTF AA-ATT AT AT FooAT
% 3g T 1 T | gz frmw oEw #
TXWE g Y

AFAARIT AR g9y # F@ g 7
T ¥ d8 &7 g7 zfraw fgarfar #1
ggr & % AT 3, WlHT aw m e Fe fw
TSI FT FeslT IW T gfea ArfEarr
#T T § A1 4@y | 59 AR ITR FEAT A9
foorar @ 7w ® @wear g R ogmT S
AT AARHE NAH § g A%RA AGT E00
o7 7 9% qew gu & F wa s grmd

THH A-ATT o S ogfew &7 A
FI W I g | T FEA GHIT &I FAT,
qT, A a4 &, AR 99 gFT 0w
FT GET g MG Al gH 9% @q B A
fe &t & T @Sy wwa ;oA A
TEFA T AT, TT AT AEF AT AEd
I FHH %Y FAT B FE AT § R ag
g gfem afearr &0 & ® 9w g,
‘th@a@fwﬂmlwaggfmﬁ&fﬁé
w4 & fa% wmar g a1 gfaw QFma AW A
T gAsT fR gv 4 faadt 1 &9 A
ag @ g fr gfae w=w oy s
Firg gaT 2 ag I zfeT wifemr @
FeAT 3 & wgx q@ ag i R g o
w0 Iy (e fagar 2 ar 10 ol Ay
fagarr & 1 g 50 wF T fore fe-
AT Z AT 100 ¥ 9y fEasy 2 99w
T W@ IA G I Sy gAT &7 ag e
fott f & & #0 wwr & o9 fofa

g zafe g owme ¥ fauf &Y ¥ ook
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AfeA St § 7y fagw & B w9 A% 3wy
I a1 deFmA @ fen o sw@wm, oaw
A WGF T T @ A, AT
77 T A8 W a9 | 39fAE § e
# g fAaza & fF S wfedw @ S e
R OF AtaATy a7 W OF EE-e S
F T ¥ g aifed fF s § 99 W
¥ TR GAATY FY e 2 4T gl ¥ @
& o Iy fREY wETe #Y k@l & oar +@
g wfad b aow og feew g fF oo
AT YT WEAT ¥ TESTHETA R

T AT ETEr & AR A W
fegm w2 ¥ ==f g, s g "=y
AT §1 WY, AATHR G @I §, WA
g, AT A w i fr
qfrm  F1 AT waw g faaen =ifEd,
ag T fom @ 2 ST fF mew wEW A
gt f& wew wRw W ol SigE ¥ AT
frar, 7% fomr @wen, @@ ofadw g,
I T wW A § vue gey feud
F S | qA R oSt & @ w A
ST A1, 9 wAT o7 fR ¥ gats F wes
g 4 AT & AW F OR; F F, ST
FT E,IGN qE AN a4 F AR T E AfF
aim ghram arfemfent &1 o &9 2,
A1 ITHT gaT afEaa W 3 TP T ag
AR IAHI A AR H AW S AA,
g W fF oy WE & g T Tw g,
TTH EH G@NT THYT FL HIT I AMT Bl
I gF & @=r & wa faw o fe
SITW AT A AT g TET AEEAw Foad
a3 2 5 g3 «vm T8 avm FY o fwraA
FIF F AT IT @M FT AIT FW &1 AT
g AAS & ¥ a¥ oA f am

(Time bell rings)

qgrzar, 9 % 5 &, WA & OF s
W FZM | FRE FAOU K oATL F/,
egfaifadta M FEGTT § FIWE A
JOE T 510 % &, 976 I ¥ § g1 Argar
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g | AT WA 26 AW ¥ @ g,
AT ga fag @€ o 1 am 2 fF oww
W g T8E #ed o) 9w fAe &
¥ ErEt g AR wagv 9 48 FIH
T Je gt ¥ o FvAr qser § 1 ar
e d AT a7 fded ¢ fF S 5 geser
FHEY F W A goAyr fok & N fs w9y
THHE & W ogears Pd eEe gwr A
a AT FET E, UE I gWr  AIfed |
s faefa #1 gw o seft & st
TN W AT GH ag ITUAT EO0 AT EAR
fod ox T AW AT MR CF QT I AR
g

TAAT Ty FX { AOH! AR T@T g fE
o9T AH A FT A frAr )

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Dr. Z. A.
Ahmad. Not here. Yes, Shri Sanat Kumar
Raha.

SHRI SANAT KUMAR RAHA (West
Bengal) : Madam Vice-Chairman, now we
are discussing the Report of the Commis-
sioner for Scheduled Castes and Scheduled
Tribes This is the Twentieth Report.
But the tragedy in our life is this that this
Report which we are discussing now is
not known to the Harnyans at large. The
Harijans do not know what the Consti-
tution means for them, whether there is
any Directive Principle for them or whe-
the:r this Report will be to their benefil.

4 PM.

SHRI B. T. KEMPARAJ (Tamil Nadu):
On a point of order. Mr. Raha should
amend his statement that the Harijans do
not know what the Constitution contains
for them . . .

(Interruptions)

SHRI SANAT KUMAR RAHA: Haii-
jans do not know this. The majority of
them do not know what is there for them
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in the Constitution. It 1s qute clear that
the Haiyyans and the Scheduled Castes and
the untouchable do not know whether the
Constitution has given them some rnights
or not. We are discussing an exercise in
futite  Year after year we are getting re-
ports Year after year, so many people
in the avgust House are talking about the
Haryjans and untouchables. But the pro-
blem remaimns as 1t is. OQur hon. friend,
Mr Man Singh Varma, said that this is
not a question of politics Sir, In  my
knowledge, in my experience, mm my life,
I know that on the one hand they are
taken as have-nots, on the other they are
taken as sub-human—as sub-human race
in the world 'We have got omne-fifth of
sub-human population, that 1s, 13 crores.
Even after 26 years of independence, these
things are not known to the Harijans What
does this Report say? I would lhike to
quote from the Report I have gone
through all the details of the Report, page
by page Every report says some very
good thmgs But it 1s a matter of imple-
mentation Is there any scheduled time for
implementation? No Can you give any
promise * They want democracy. They
want socialism  These are all slogans
Out of this political philosophy come the
removal of untonchability, removal of illi
teracy, rtemoval of vested interests—all
these are connected together. So, politi-
cally, economically, socially and sociologi~
cally, 1 think, there must be one philoso-
phy. There should be a society, there
should be a system, which should be free
from exploitation of man by man This is
my philosophy

They, Sir, I came to some questions
relating to the Reports which have been
made for the implementation by the
Government -

The Report has made a general review
The Report says that lack of sense of
urgency s there This will, political wall,
must come from the Government—this
determined will to eradicate untouchability,
to eradicate this blot, this stigma on our
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society, on our nation, which keeps 13
crotes of our populatton as sub-human,
neglected slaves and bonded labour

Sir, I quote from the Report, Chapter I—
‘A General Review'.

“Now that we are at the threshold of
the Siuver Jublee Year of our Indepen-
dence, it 1s high time that we looked
at the balance sheet of our socto-econo-
mic achievements and find out 1f we had
been able, as envisaged m our Constitu-
tion, to guarantee individually as well as
collectively, fruits of democracy to all
citizens of India, particularly to those
belonging to Weaker sections of the
society—the Scheduled Castes and the
Scheduled Tribes who have, for long,
been socially suppressed and economical-
ly exploited . ”

This 1s how 1t starts Is this indicative
of the determination of the Government ?
1s the Government determined to that ex-
tent? There 1s doubt I must say that
within 10 years the Government should oe
determined and do its utmost to eradicate
untouchability from the society There 1s
no magic wand which can remove untouch-
ability. We ate carrying forward centuries’
old legacy and tradition. It was mntroduced
bty the vested ruhng party at that time

Again, this review says that the State
shall promote with special care, the educa-
tional and economic interests of the weaker
sections of the people and paiticularly the
Scheduled Castes and Scheduled Tribes and
shall protect them from all social injustice
and exploitation. This 1s the directive
principle. You should send your party
men to the villages and we shall send our
party men to propagate this ideal of the
Directive Principle of the Constitution.
After 26 years of Independence, we are
keeping mum. We have no imagination to
uplift the Harijans. The first part of the
report says that we must have determina-
tion and will to start an agitation The
Harnans must fight for their rights as a
class. It should not be a gift, or bonus or
chanty or dole,
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Then I come to page 19 of the report,
quote, “The Supreme Court judgmeni
makes it amply clear that the intention of
the Constitution makers was to make ade-
quate safeguards for the advancement of
the backward classes and to secure for
them adequate representation at all stages.
If this safeguard is to be implemented in
full, there should be no hesitation on the
part of the Government to go forward |
whole-heartedly and not half-heartedly with
insufficicnt measures.” 1, therefore, reite-
rate that the principles of reservation
must be accepted in all sincerity and
that it should extended to cover cases
of promotion to Class II and Class 1
posts also. What Supreme Court says;
“We have every apprehension, every doubt,
that the Government machinery is not |
functioning to the satisfaction of these |
directive principles.” This is rather a |
structure from the Supreme Court. |

[19 NOV. 1973]
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the Commission. The Commission says
that whichever circular has been issued by
the Government should be implemented.
And the Planning Commission sometimes
recommended de-reservation. That sort of

thing should not happen again.

Sir, this very Government is bringing
out every year a good report for the up-
liftment of Hanjans and tribal people.
What is their performance ? The Scheduled
Castes represent only 2.7 per cent in the
case of Class I Officers, 4.41 per cent in
the case of Class 11, and 10 per cent in
the case of Class 11I. Then we come o
the Public Undertakings. I have calculated
the percentages. In the Public Undertak-
ings, the representation is less than one
per cent in class I, it is also less than one
rer cent in the case of Class I, and Iess
than 7 per cent in Class III. This is the
performance of Public Undertakings. As
regards the Railways, their representation

[is 3.8 per cent in Class T, 3 per cent in

I request that these recommendation of |
the Commissioner should be implemented
by a time-bound programme. I would re-
quest the Minister to make a determined |
effort so that the implementatior is achi-'
eved within a particular time. The imple- 1

\

mentation can be realised if there is
determination. If there is no determina- :
tion, there will be no implementation.

Then, there is a recommendation at
page 14 about hostel facilities. Fifty per
cent money should come from the Govern-
ment and another fifty per cent from the
voluntary organisations. I do not know |
whether this can be implemented, in order |
to provide all the facilities in each State
in order to bring them at par with the
urban students. Sir, I have already stated
about the principle of reservation. The
Government machinery should be alert re-
garding these reservations. Then, take the
cases of de-reservation by the Planning
Commission. The Department of Personnel
jssues orders to comply with the orders for
reservations. There was a dispute between
the Personnel Department and the Planning
Commission. Ultimately, it has gone to

Class TI, and 8 per cent in Class III. If
these Public Undertakings and the Rail-
ways, who are under the Government itself,
do not consistently implement the Govern-
ment’s policies and the constitutional direc-
tives, what else can we expect from Private

i Undertakings ? T think, first and foremost,

the Government must have a determined
will to implement the recommendations of
the Report in toto. In another year, there
will be another report, and we are getting
every year proto type copies. What is
needed is implementation. ‘Implementa-
tion today’ should be the slogan for the
Government. They should implement the
recommendations of the Commissioner.

[Mr. Deputy Chairman In the Chair]

Sir, lastly I Come to the special
training facilities. Why should the Harijans
alone do the scavenging work ? Why

should it not be done by other people?
Similarly, why not the Harijans be given
proper training so that they can go to
other professions, other than scavenging
and dirty and unclear works ?

&
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Sn, there should be some time himit or
target for implementation of the program- '
mes One should be longterm and the
other short-term Each State can have its
own target and short-teim  programme
achieve 1t in a year Each block and dis-
trict can have their targets and get them |
mmplemented 1 want that there should be
a spectal machimery from Centie to the
village level That machmnery should be
organised 1n such a way that there must
be reports from the village to the Centre
§0 that these can be implemented by this
machmery  They should orgamse their
activities 1 such a way that they come
into contract with Haryans people and
know their experiences Accordingly, these |
programmes will be mmplemented n each
village with village people (’

Sir, what do we see n India today?
Only five States have got 50 per cent of
this sub-human population Out of 13
crores, you will find more than 7 crores
in five States, the people who are called
untouchables In Uttar Pradesh there are
rearly 2 crores, in Madhya Pradesh nearly
120 lakhs, 1e, 15 crores, mn Bthar 128 I
crores, in West Bengal 1 13 crores, 1n Orissa
83 lakhs and m Taml Nadu 76 lakhs So,
we have five States in India where a ma-
jority of this sub-human commumity 1s liv-
mg Government should have the practical
sense of improving the condihons of these
classes Our efforts should be centralised
in those areas where their population 1s
thickly congested About a year back m
the Rajya Sabha 1t was reported by the
hor Mimster Mudha-saheb that more than |
1100 cases of murder happened during |
1967 to 1969

Sir, there aie many cases I shall state
some case The Report says that there
have been 1800 landless people. Out of
these 1800 landless famulies have been
agiven land, of whom the number of Sche-
duled Castes was only 338 About 73 per
cent Haryans work on land All of them
are very poor All these people are not
getting sufficient land for theun home-sites
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as well as for their cultrivation  Whichever
land 1s given by Government allotment, 1t
1s grabbed by the vested class of the local
village people These vested interests want
to see that these poor people have no other
means of livelthood than bonded labour
This 1« how the things go on,

Some other cases are also thete 1 shall
not quote many because time 1s short
There are many cases under the Criminal
Procedure Code but only a few of them
go to the court Out of lakhs and thou-
sands ot cases only a few cases go to the
courts FEven when these few cases are
taken to the courts, the vested 1nterests
threaten these people and enter into some
compromise agreements which favour them
and not these downtrodden people

I say land 1s not reaching these people.
Justice 1s also not reaching these people
Economic benefits are not reaching these
people They do not know what are their
constitutionil benefits and what are the
benefits provided to them under the Direc-
tive Principles Machimery  of publicity
should be wide enough to reach the people
at large The AIll India Radio should
have a programme feature for enlighten-
ing and educating these people in  the
villages  In every wvillage you have some
transistor radio  So, thewe people can
Iisten to these things T would request Go-
vernment that every month or even every
week they can have some talk broadcast
over the All India Radio for these people,
so that they can have some inspiration
so that they can orgamse themselves and so
that they can assert therr own rights for
the future which future they are ordamed
to build for themselves and other peoples
In peace and amity

MR DEPUTY CHAIRMAN We wilt
sit today tll 530 pm because there are
a large number of speakers

SHRI N JOSEPH (Andhra Pradesh):
Sir, the Commission has submitted its
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Report on Scheduled Castes and Sche-
duted Tribes 1970-71 and we are discuss- '

ing this Report in this House. Our Cons-
titution has sanctioned special privileges
for the Scheduled Castes and the Schedul-
ed Tribes. They have been in force for
the last 23 years. Our Government, our
Jcaders and all the people have been doing
their best o see that these Scheduied Castes
and Scheduled Tribes are brought in line
with the other forward communities in
the country. Not only the Constitution |
has sanctioned some of these special pri-

vileges but the leaders of the country

have becen frequently advising the people

to put these special privileges in practice.

Our Prime Minister, Shrimati Indira Gandhi |
has been often warning and appealing to“
the pecple to help these Scheduled Castes |

'
|
|
1
'
)
!
|
I

\

ond  Scheduled  Tribes and bring !
thom on a par with the other;
communities. In spite of all these, in |

spite of the special ptivileges, in spite of |
the laws and other things no satisfactory
progress has been made in implementing
these. “Where does the mistake lie? We
find that the mistake lies in the implemen-
tation only. Why implementation is not
done strictly is because the country isi.
addicted to the caste system, because the
bureaucracy and the machinery which is !
in power—which is the main organ to put 3
all thgse things into practice is imbibed |
with the caste system, imbibed with ill ,
feelings of caste, this implementation could
not prove a cuccess. Therefoie, unless
and until stringent measures are taken
against the bureaucracy or the machinery
if it fails to see that all the laws and
special privileges are put into force strictly,
nothing can help these Scheduled Castes
and Scheduled Tribes. That is my convic-
tion and that is the main point to con-
sider about Scheduled Castes and Sche-
duled Tribes.

Sir, we have been discussing about the
defects in implementation. What are the
reasons ? Why are the people rot co-ope-
rating ? Because we did not get our inde-
pendence by revolution. We got our in-
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of satyagraha and non-violence. So we
could not remove those bureaucrats who
prosecuted our leaders and satyagrahis, who
| killed them, persecuted them and put them in

‘ jail, were kept intact in the
" Government  machinery  and those
 people  are  allowed to rule the
i country. The progeny of those peo-

lplc is continuing today also and we can-

not expect much from them and, therefore,

, our implementation is an utter failure.

Sir. for all these things the caste ,sys-
tem is the main basis. The caste system
has been running in India for centuries
and caste system is associated with pro-
fessions and "the caste system has been
given religious sanction in our country. Of
course, we could not do much about it
because of religious sanctions. However,
in spitc of holy sanctions by religion, our
lcaders have been fighting against the sys-
tem. Even Mahatma  Gandhi fought
against these things. Though he was pure
in religion and in spirit he fought against
this systeni. In spite of that we could
not go forward because the casle system
is imbibed in the minds of the people
and in the minds of the rulers of this
country.

caste
caste

After independence, Sir, a new
system has arisen and that is the
electicn system. In each election, each
party selects a candidate in such a cons-
tituency where a particular community is
dominating. No party is an exception to
this. And that candidate, unless he appeals
on the basis of caste, will not succeed.
In an indirect way the caste system has
been increasing after independence. We
have been seeing Harijans and others be-
ing harassed, not because of the caste
system that is inherent in our people and
our country but because of the new caste
system for election purposes. Where those
Harijans were voting against the rich can-
didates and the rich parties, tliose people
were being harassed, being killed. And
even today that is what we see during

dependence by evolution, by a new method
45 RSS/73—17

elections anywhere in the country.
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We have been appealing tc the people
of the basis of the caste system. The
Government 1s theie to take action against
people who are going to corrupt peop]ei
by money, but wheie 1s prohibition of
candidates appealing on the basis of the[
caste system ? Nothing has been done, no |
rule 1s there Unless these things are
done away with in the country, the Sche-
duled Cast>s and Scheduled Tribes cannot
be brought mto line with other people.
I am afiaud, Sir, there 1s a lot of things
to do to bung up the Scheduled Castes
Merely helpine them in edncation, mercly
giving them scholaiship, merely giving
themm jobs would not do, unless and
unti! we implement thc land ceilings and
urban ceilings and distribute the excess land
to agricultural labour, to the Scheduled
Castes and Scheduled Tribes no Govern-
ment can succeed n bungmmg them up to
the level of other pecple Untouchability
cannot be 1emoved unless they are eco-
nomically brought up o the level of others |
You should not only uphft them econo-
mically but also remove the social stigma
And 1if you want to remove this social
stigma and other things the leaders of all
the parties should together find a SOlllthn‘
and they should take up an aggressive
propaganda among the people to do away\
with the caste systera and untoucheb hity |
No law can help to remove untouch. biuty
this soctal stigma, poverty and all these
things. I would therefore appeal to the
leaders of all the parties to come together
and find out a solution but
not to blame the party 1n power alone
It is no use blaming them. It is not only
the Congress Party or the ruling party
that can do these things The leaders of
all the parties in the country together
should fight against this evil, this perma-
nent evil of the country. Then only there
can be salvation for the Scheduled Castes
and Scheduled Tribes

Sir, our country 1s committed to secula-
rism and socialism. Not only our country
is committed but the leaders of our coun-
try are all committed and they have been
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trying then best to see that these ideas are
put mto pracitce  What 1s seculaiisin 7 Se-
cularism means nmo 1ndividual can be dis-
criminated 1n any way merely because of
his 1ehgion  That is seculanism  But
unfortunately in our country a section of
one caste 1s ehminated and denied all pri-
vileges because they accepted a different
religion. Because a ~ection of the Haryjan
commuonity accepted the Christian religion
they are being demed all the special pri-
vileges available to their Haryan brethren
Thev Ine along with the Scheduled Castes
n the same chert, they are bcing buried
tn the same graveyard when they die, they
are undergoing the same poverly, the same
ignorance. the same ihteracy but in spite
of all this these people are dented all pri~
vileges simply because they accepted Chris-
fiamty Is that justified 1in a countiy like
India tc discriminate agutast such people”
Gur countiy, Indw, 1s famous for its sputt
of toleration, 1n the whole world there 15
no other country where there 1s so much
of tolei.tion and 1n such a countiy this
is the diserimanation practised against a
sceticn cf the people  Why should 1t be
s0” Why this religious fanatacism? Al
through his hte the Mah tma fought aga-
st such religious fanatacism and 1t 1s
known to the whole world. Wkv should
some peoplc say that Chistranity s not a
religion of Bharat? [« not Christianity a
Bharat religion? Long before otheis Chuiis-
tians were existing m Kerala {rom first
century AD 1l that 1s so. how can that
not be a Bharat religion? Before Arvans
came to India the present religions were
not there Just as Hindu religion came
to be established Christianity also has been
here since a long time; so let us not be
bothered about it. These are all purely
spiritual questions which have nothing to
do with politics. Iet us not bring them
into the poltical arena. If it is brought
into the political arena we will only be
doing harm to cur own country. One sec-
tion of the community should not be eli-
minated on the basis of religion. There-
fore, 1 appeal to our Home Minister, M.
Dikshit, and Mr. Mudha and I
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request Mi  Nndha to carry it to Mr  not our countiy get a bad name by doing
Dikshit to appomt 1 commttee to find this  You may argue that there are Chris-

out whether the Scheduled Caste Chris-
unans are undeigoing all the disabilitics just
like the r biother Harijans whether they
are lnving in the same” Cherries’ or not,
whether th v are suffening from the same
hind of 1illtteracy 1gnorance and poveity
All these things awe there  Then the com
mittee can submit a report and say whether
thesc people can be added on to the Sche-
auled Caste Tist or not I appe:l to them
to appomnt a committee to go into these
things In Andhra where there are 45
lakh Chnisttans 99 per cent of them are
converts fiom the Haryjan community In
Andhra 45 lakhs are converts from Harn-
jans wheicas 90 Jakhs stili 1emain Hari-
jans When a Haryjan Christian goes for
a 1ob, the officer savs You are a Christian
«nd you will not be given a job When
he goes mn for a pice of land he says
You are o« Chrnstian and you will not be
given a land When he goes i for
a house site, he 18 told that
he will not be given because he is a
Christtan  When he goes 1n for the cons-
truction of a house, he 1s told You are a
Chisstian and vou will not be given a
house When he gees for a loan of Rs
1,200 for purchasing a buffalo, the officer
says  You are a Chisstian and you cannot
get any loan What 1s this? Is thie jus-
tice? Is this how our country should
treat the poor people? I wopuld tell the
House that no religion can be hilled be-
cause of such piessures The Christian
community withstood the sword for three
hundred vyears after Christ There was
persecution and there were killings Who-
ever said that he was a Christtan was
persecuted He was thrown to the wolves
and to the lions to be hilled for thiee hun-
dred years continuously Ir such a great
turmoil the Christian community survived
So, when the Christian community could
withstand the same, how can anybody think
that he can destroy this religion? We can
withstand the sword and be killed m a
moment, but we cannot suffer this always
saying If youn want to get this job, you
must convert yourself into a Hindu Let

ttan mussions and Christian agencies who
are helping these Christians There 15 an
internihional organisatton by the name of
CASA which has been supplying crores of
1upees wotrth articles They have been
supplying wheat flour Crores of rupees
are being spent on that It 15 a Chiistian
organisation only in name and it does not
practise any discrimmation They do not
give anything based on caste or creed Un
less we say that there are all people from
2l sections, they are not going to give us
atrd  Though it comes from a Christian
orgamisation, they do not say that Chris-
trans alone should enjoy it  So, why should
we say because he 15 a Christian, he will not
zet a job? Why should he not enjoy the
spectal privilege that 1s bemng granted to
his own brother-Harpgans? So, this thing
1s not justified in our country I appeal
to the leaders hon Members ot the House
and also the Home Minister to take care
of this thing Appoint a commuttee to find
out whether the facts I say are true or not
We have two colleges mm Guntur where
I was the President of the Distiict Congress
Commuttee for five years In that college
more than 55 per cent lecturers were non-
Christtans and more than 70 per cent of
the students were non-Christians There
are three or four hospitals 1 Guntur
Moie than 70 per cent facilittes are given
to non Christian people No special pri-
vileze 15 shown to the Christian people
Such 1s the case in the Christian 1nstitu-
tions of the country Such being the case
m our Chnstian institutions, why 15 it
that our country is showing discrimination
between the same caste? Special privileges
are allowed to some people On what
Lasis 1t has been allowed ? It 1s not because
of bemng a Chrstian or a non-Christian
It 1s because of the caste system It 1s be-
cause of the social, economical, cultural and
political backwardness and down-trodden
conditions of these people For these reasons
these people are given special privileges
When the people are victims of the same
kind of disabilities, why should the other
section be deprived of special privileges as
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[Shrt N Joseph ] wrong things are either ended 1 mended
| sooner than later Let us be iealistic in
' our approach Many people say that so
to the House and the leaders There

¢ | many safeguaids are there for the Sche-
should be economic and social upliftment rduled Castes and the Scheduled Tnbes

Sir, 1 should be naked and frank in mv
'[ utterance today

MR. DEPUTY CHAIRMAN : YOU\
will have to wind up now.

are bemg given to the Harijans ? 1 appeal

(Time bell rings)

DR k. MATHEW KURIAN (Kerala) :
You should be frank but not naked.

SHRI N JOSEPH : Until and unless
economic, social and political upliftment
1s given to the Scheduled Castes and
Scheduled Tribes, it 1s no use granting |
them scholarships and appointments The |
Government should i1mmediatcly take
steps to put land ceiling, urban ceiling |
in force and distribute the land among‘
the common man. Educated ycung men
are suffering kducated Scheduled Caste
men too will be suffering. Unemployment
is rampant i the country., Who can
solve this problem ? ‘Therefeie there
should be ceiling over and above a parti-
cular income. A person owning property
worth above a cettain value <hould not
be given job 1n the country. A person
who does not own land should be given
preference in jobs. Unless you brng
such a legislatton nobody can solve the
problem of unemployment in the country.
Industries must be started in abundance.
Land celing must be put in force. All
these things should be taken into consi-
dera‘uon L ther.efore, appFal to  the | safeguards and things like that are given
Minister to appoint a committee to find

put the difference betweer_\ the Scheduled lhr:mt:lt: ((';‘fo nzg;::rgn aiile ;l?itni‘szgtrstelll)u(:ntltlz ;
Castes and Scheduled Tribes and the are written on a white paper.

Scheduled Caste Christians and to remove )

that disparity. And add Schednied Castes Perhaps a trash of white paper is the
Christians to the list of Schedwnled Castes | Constitution. Mrs  Gandhi savs “garibi
and Scheduled Tribes. An appeal should | hatao” Aund every Member of her Cabi-
be sent to thc President to remove any ' net says “garibi hatao”. Most of her
bar against the Scheduled Castes Christians | Cabinet Ministers, Ministers of State and
and Scheduled Tribes all over the country. | Deputy Ministers say that the principles
With these words I take my <eat. vouchsafed in the Constitution should be

kept up, should be implemented. But what
SHRI G. A. APPAN (Tamil Nadu) : | happens? In the Central Cabinet rank

Mr. Deputy Chairman, Sir, J have re- | here out of 17 Ministers. poor Mr. Jagji-
peatedly said that rather than doing any- | van Ram is the only one from the Sche-
thing very, very late after the egz is addled | duled Castes. How many should we
it should be our endeavour to see that ! have? Is it not four, my dear friends?

SHRI G. A APPAN : T will be naked
m my remarhs All the so-called provi-
stons and protection for Scheduled Castes/
Scheduled Tribes are a farce. I will just
tell a small story before comung to mv
specech proper  There was a Pastor of
a chuich On a Sunday he was pieaching
not to steal Every Sunday his wife used
to 1emain outside and according to the
mstruction of the Pastor tried to catch
hold of a very mice fowl from the neigh-
bout s house and cookh 1t for him One
day he was preaching not to steal others’
property. When he went back that parti-
culyy day to his house for lunch there
was no fowl for his dish He got wild
with his wife He said I purpcsely went
on pieaching about this for a long time
so that you could get the best fow! from
the neighbour’s house. But the wife said
“You said that we should not steal”. He
said, ‘It is for others and not for you”.
So this is what is going on n our Govern-
ment now The so-called protection,




201 Re 20th Report of the [19 NO

And bow can we take her word for grant-
ed? I have said this every year, not once
but twice, thrice

MR. DEPUTY CHAIRMAN. Mr
Appan, you are factualy a little wrong. Mr.
Bhola Paswan Shastri 1s also there

SHRI G. A. APPAN: Pardon me, Sir.

DR K. MATHEW KURIAN. |t is a
hundred per cent increase.

SHRI G. A APPAN Anyhow, Sir, is
there one member of the Scheduled Castes
m the rank of Mmister of State? All right
though this be the position at the Cabinet
level m the Centre But excepting in
Tamil Nadu, I do not know how many

V. 1973] Commissioner for

Scheduled Casies &
Scheduled Tribes
DR. K. MATHEW KURIAN: Mr Jag-
nvan Ram.

SHRI G. A. APPAN Also we do nort
want all these people. One cannot always
be there. We have got young blood. I
request Mrs. Gandhi to see that the spi-
nt of the Constitution is implemented 1n
the Cabiet and she should also give inst-
! ructions to all the State Governments run
[ by her party to have the Chief Minister
| thete from among the Scheduled Castes,
and at least one thnd of the Ministers
should be fiom the Scheduled Castes and
Scheduled Tribes

202

Mr. Deputy Charrman, on pages 38 and
39 of the Report for the year 1970-71, we
nave got statistics to prove how honest they
are. On 1-1-1956 1n Class I, ICS/IAS ser-
vice, the peicentage of Scheduled Castes

States have given one-fourth of the total
number of Ministeis to the Scheduled |
Castes and Scheduled Titbes Leave out!
the Mimisters You know, the Picsident
1s there, the Vice-President is there, the
Prume Minister 1s there, the Speaker 15
there. the Deputy Speaker 1s thete, the De-
puty Chairman is there and the Vice-Chair-
man in both the House 1s also there
Should we not have at least one or two
fellows from our commumty i these
ranks® Why not?” You know, the late
revered Mahatma Gandhi used to say, |
“How can I be happy unless T see a Sche- !
duled Caste man adorring the Presidential '
cadd’” 1 would not <av Piesidential
gaddi, which is naam ke waaste 1 would
say that the Piime WMinister of
should sooner or later be a Scheduled
Caste-man

DR K MATHEW KURIAN You
want Mrs Gandh to resign”

SHRI G A APPAN- All 1ight, let hel
be there As long as she 1s there, she
says, ‘Let us try to implement t”, but
many people do not even say it We have
repeatedly said that Mrs Cnndht 15 not
bad person As matters stand now, we
have no better alternatne—that 1s, mn the
words of our Chief Mimster

Tndia ; was 19, Scheduled Tribes 41

was 017 per cent. No doubt in 1971, 1t
has risen to 6.82 per cent But what 1s the
percentage that 1s promised? Is it not
17-1/27 Do you mean to say that we do
not have graduates or doctorates among
us Do you mean to say that we not have
MA degree holders” When the great Dr.
Ambedkar could draft the Constitution in
a 1ecoid time in the whole world, when
Mr Jagmnan Ram could i1un Minstiles
Iike the Defence and Agriculture very dif
cult portfolios, very efficiently, how do you
think that we do not have people who are
not competent for any type of work” Then,
in the later portion of page 38 of the
SCC Repoit—1970/71, the peicentage of
| Scheduled Castes m TAS and IFS m 1961
In 1970
the percentage of Scheduled Castes in IFS
was only 6 and that of the Scheduled Trii-

bes only 04 1In the Central Secretariat
Services the Scheduled Castes in Class 1
constituted only 23 per cent, Scheduled

Tribes only 33 per cent, and in Class 1I
! 59 per cent, Assistants—non-Gazetted-—
561 per cent. In the Central Secretariat
Stenogianhers’ Service it was only 19 per
cent as private secretaries to Mimisters And
m Stenographers Grade IIT only 5 per
cent is there TIn the Central Secretariat
Clerical Service the position is even worse.
In the Railways you will be shoched to
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[Shri G. A. Appan.]

see that in Class I the Scheduled Castes
percentage is only 3.88 and in Class II
only 3.25 and in Class IIf only 8.68 and
so on. Even for clerks’ jobs—a job which
requires only SSLC or Intermediate or
PUC—officers say that we do not have
sufficient numbers. In the IPS, IAS and
IFS we are reaching our quota in all the
1ecent years. But for LDCs, UDCs and
Stenographers, vested interests say that we
are not having a sufficient number of
candidates. That is only betraying lack of
one’s own sincerity and honesty in one’s
desire to cairy out the spirit of the Consti-
tution. In the State and Central Services
reservations aie piovided. But in local
boards and local bodies thete is no reset-
vation piovided under the Constitution
Seldom do we get even 1 per cent or 2
per cent representation in the local board
services. In the House of the people and
in the Legislative Councils in the States
we are not getting even 1 per cent or
2 per cent representation. Under these
circumstances, may 1 ask my revered
fiiend, Mr. Ram Niwas Mirdha, to brinz
home to the Prime Minister that the true
and urgent need of the day is that the
Constitution should be so amended to make
provision for rveservation for Scheduled
Castes and Scheduled Tribes, not so much
more, but at least according to the pei-
centage of their population in each State

for the State Legislative Council and in
the (Rajya Sabha) Council of States. We

have a number of statutory bodies, coun-
cils; Boards and similar institutions in  the
Central sector as well as in the State sector.
Will it not be possible for the Government
of India to see that they pass an enactm=nt
saying that wherever we have a Constitu-
tional nstitution, a statutory institution, get-
ting recognition o1 aid loan and support
from the Government should make it a
point to appoint or provide 25 per cent 1e-
servatton for the Scheduled Castes and 10
per cent reservation for the Scheduled Tij-
bes”

Foitunately in Tamil Nadu the Chief
Minister is giving the moaximum encoura-
gement to the Scheduled Tastes ar-s Tri-

Re 20th Repoit of ithe {[RAJYA SABHA]

Commissioner for 20%
Scheduled Castes &
Scheduled Tribes
bes in the matter of housing through the
Slum Clearance Board. He is also giving
a number of Chairmanship of statutory
bodies like the Small Savings Scheme . . .

SHRI N. P. CHAUDHARI (Madhya
Pradesh): How many of them are in the
Cabinet in Tamil Nadu?

SHRI G. A. APPAN. Out ot 14, we have
2 people.

In foreign service we aie not given any
1epresentation.  We are not adequately rep-
tesented in the matter of appointment to
the posts of Vice-Chancellors of Universi-
tics  We have only two Governois out
of so many in the country. When we
visited Himachal Pradesh, we heard that
the Scheduted Cuastes people theie were not
getting scholarship in time and that they
are also not getting scholarships according

to Constituaonal provisions  Government
should enswe that full employment is

given to Scheduled Castes and Tribes
once they fulfit the educational qualifica-
tions.

Coming to inter-caste martiages, these
should bLe encouraged eveiywhere accord-
ing to the Constitution  But how many of
the States are sincere in this matter? It
is a great history that the Chief Minister
of Tamil Nadu Dr. K. Karunanidhi has
set a good example for the whole country
in this matter He has martied his own
son to a member of the Scheduled Caste
community Will all the Chief Ministers
and other Ministers take a lesson from this
and have nter-caste marriages peiformed
in then own homes? Even Gandhiji who
spoke of inter-caste mariiage married his
own son to the daughter of u Brahmin -
late Shi1 Rajagopalachari But let us not
epeak like that. Tet every Minister, let
every Governor. other senior officers, big
and rich men, industiialists and business-
men take a lesson from the example set by
the Chief Minister of Tamil Nadu and
encourage inter-caste  malriages among
their own sons and daughters. Sir, we are
giving medals to many people for doing
wonde!ful things like inter-caste marriages.
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Cential Government should consider it as
a prerogative to make such an award for
our Chief Minister. Of coutse, our Chief
Minister does not very much mind about
these things. But what he did should be
1ecognised all the woild over. Let Mis. |
Gandhi and Mi. Giri take this lesson to
their colleagues and all the Ministers.

In the temple there are trusts In Tamul
Nadu we have introduced a system that
even where there are only two members
in a temple trust, one of them should be
a Scheduled Caste persor. In other words,
there should be no temple trust unless one
member among the members s a Sche- |
duled Castes man. Will the whole country \
take a lesson from this example” Wil
the Prime Minister and Home Minister
consider this? In Tamil Nadu, under the
DMK Government, even ptiestship can be
conferied upon Scheduled Castes. And,
Sin. 1 am told that it 1s not allow-
ed to implement the process of appointing
the temple priests That is why we sav
that even in small matters the Central
Government and the Supreme Court be-
gin to interfere and that is why we say
that we want State autonomy Now, Sir,
State autoromy is getting greater support
m almost all the States. Even to appoint
somebody in a small job we want the
concunience of the Central Government.
The Supreme Court stands in the way. |
Sir, the first Scheduled Castes Judge has '
been appointed in Tamil Nadu. How |
many other States have appointed Judges
from the Scheduled Caste. In the Supreme\
Court, Sir, not even a single Judge has
been appoirted from the Scheduled Caste.
When are we going to have Chief Justices
of the High Comt and the Supreme Court |
from the Scheduled Caste people? Mus-
lims, Brahmins and others have become
Judges and Chief Justices—too but not a
Schedule Caste man. Will the honourable
Minister please bring this fact to the
notice of the Prime Minister ?
Sir, today, on her birth-day,
Indira  Gandhi  would wake
make some nnval arrangement,

T hope, \‘

Shrimati
up and ¢
she mav

[19 NOV. 1973]
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for the Scheduled Caste people and also
for the abolition of untouchability by
encotraging inter-caste maitiages. Then,
Sir, T will request the honourable Minister
to do one more thing. In the city of
Delhi, housing facilities for the Scheduled
Caste people are very very poor. Will the
Central Government take it upon itself to
see that the Harijans are provided with
good housing facilities, drinking water faci-
lities, and compulsory employment and
so on throughout this country? Will the
Goveinment also see to il that they are

also provided with compulsory education
at least up to the 8th Standaid® And, also,
Sir . ..

MR. DEPUTY CHAIRMAN You have

to conclude now.

SHRI G. A. APPAN: I beg your pardon,
Sir. [ want two minutes more.

MR. DEPUTY CHAIRMAN: No, I
will allow you only one minute more. I
have allowed you enough

SHRI G A. APPAN: No, Su
two minutes more

Sit, 1 have been 1equested the Civil
Aviation Minister to provide jobs to the
Scheduled Caste people in the Air Corpu-
rations and also the Finance Minister to
provide jobs in the banks. These two
Ministries have constituted a number of
committees and Boards. But not a single
fellow from the Scheduled Castes has be-
come a member of these bodies. Not
only that. Regarding appointments
also, in the Air Corporations and
in the banks many  appointments
are made. But they are not for the
Scheduled Caste people. Simdar, Sit, is
the case in 1espect of loans granted by
nationalised banks also. Therefore, T want
a powerful parliamentary committee to see
that 1 every sector, smaller or big, the
representation allowed for the Scheduled
Castes and the Scheduled Tribes is proper-
1y maintained. Thank you, Sir.

I want

MR DEPUTY CHAIRMAN Yes, Mr

ty to start some trust or some such thing Ialyan Chand.
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Wt T @ (IEINRW) C AFAME
Suawia #gtew, @St W Fr amg Fogw
figyee FeEE FHw Y av 7=9f @7
W@y AT e &9 & wew F W
9 gF § | I AETT F FEDAE A
3G g SAF  IFIT AT T A1 gEA I4@T §,
gaw g & gafqy faar w2 9=
Y gAT FET g ) AT ¥ WY F F WU
2 2 fr 2o & geam & ford g0 7l gt
TF AT 9T 7 Tg7 AT Fg foar 7 zfem
faam T Fm AN | #raa § at G w awr
¥ g AT AT IR A AR AAT S | gf
F1 fauT @9 goa § #AT § | 75 30 § g
& fagm 77 agq 787 O%E & Hemwa A frard
Araa faiel aor % aar agd Ay e 2 i
26 et i wregt W VT F fadt A7 S 7w
& BFA0 1§ mie & aga g AR aRe
qERr FOA F A T ITH T AT AET WAl 9
I AT W AT §9 AT A gfwAl F T
% faq S 3% "a 7 A1§ fawa #1948 & @,
IaF AT P AT WA A1 dare g 7 oA
s & ITH [0 HAT W TET /4 § I AT
TR 1 AT WA WF HF AR 3
area g % 71 § 93w gfvwa femrde awen
&, qa & 2eat F1 wang & o agA A gaT g
5PM.
AT 7T 77 7wy g s 7 S gfeE
AT 15 T INAT ¥ AT A5 7 qHE
freges ZreaA A WA & =919 faar 2 9w fag
f AT WA S # geaEiE 39T JRAT g
gayefeadl MR aET ¥ | A A A g =
ST wAl M A GA THT JART A H SYTT
agferad 7 %7 391 AT Ao ¥ gd fm
gfirfray F7 AT A @Ar arEg T, i
F 7@ AW ¥ wEA & | afwwfar & wRy
Y qE TET IS ;T e A @ o o efoeet
¥ qoaw g | A 3 99 A [ I
5l & 99 771 farmar 7@ S 7w | e gan
afoer ATe, & CF fum ARATT A WA F 7
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fear wat | & wgar TEW g 5 oA R s
FT AT A HE | HIT TG0 & T81 aF Gfaa @ |
afaer ATg AT A &Y I fAg H1E T FTH
afemd, wasfuagsomr @ g AfF
IR TATAT TTEAT § O e e e F
AT faumsh g A 99 mw § ey
Atz & fedrax & a7 o% fgaa G g, = #1
qqi FT § FF faw™ 25 aaf i gw =r F g
AT Seare feam & | 78 17 A & v e
GATST FT N M § g, afeT I
AFTT & &1 I F7 AATT ALY FT AHAT |
GATGA W AATA FIA AT w7 fAr
ATATISCF ae9Td g, S A9 &7 (A7 FT FT0
=ifed |+ & s g B fandt gt & maAT
qIEAY AT FESEGUAS 7 g S A 99 97
EYSIT T GATE | 97 I9 HTIqT IR FRIE 7
S IO GIW A7 547 9 gzt 7 afinfaw g
FT AT gAY oY, THT ART & #ivaet F T
qam@rm?rm?rfamgn femn 71 fa-
AT FTUA § £ <7 o7 #7778 A 4 7 o
IO TR T AT L AT
qE WG 9 T ¥ afeafay e ¥ avare = T
A1 32 &g gt & & @ 39 0 a1 3w
TR EWT AT IHA y A fo R o4
FAT T amf S qgr 43 1 o7 SweoRw A
afE 77 Ao a  OY A7 aF aF wEe &
FLRT A7 G5 39 7T ZfvIRT & A wE
#1e ot 0 7 s @ =i A g froaw oA
500 FTT =Tl % 18 o war g =
AT & SATH F q1 F47 705 FY 77 forr s
a7 |

oft mtag ant  weRT, AA AT Ag TN E
fo T o= TR & Al ¥ v deyeE Fve
FAMTH TH AT AT @I | 9 A e
U AR FT | TR AT AV FTE T2 |

imrmuprions I challenge—(Interruptior's)

o AR KT 9T F999 F fafre o)

& 1 geEr #1 fr oy wfEeT § R Ay S | St e At e aR e m ferar framr
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I Z0F o1, AW Feumo HIT gfeww faamr
9% 319 ¥ 97, I7 997 UF ! gheardme
firetr fwmr & frgae 7@ fpan T A samr
¥ sTaT g SN A AED ¥ g g,
w14 {6 g g # A1 g9 F AW ST I
frar o7 1 wE =T A= g § R ow e
T ag et g 2| afam &1 a7y awr
4, 99 7y 93 fog S T dgwe ane A
NAFE A TTHIE JTT AL 047 | 74T
I AT Ffaae ¥ fAer AgAT W v
fear ? zivamv R Wi gz e P d, s am
F IART FAT TT

st At Tz anb  Fa7 wwaT Ot f3aer &
TAT | 378 FTE &1 @4T w1 2T AL o
AT ? AT A IS AT FGN q1 TG A AT
faarm I

!
|
\
!
)
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|

|

MR. DEPUTY CHAIRMAN You]
made certain charges when you  were
speaking. Let him speak. He has a'

right to speak. ..

SHRI MAN SINGH VARMA : I have

&'50 the privilege to answer

(Interruptions)

= Fearor v . A1 T g 7 ¥V wrav fw
T2 g7 I AT FFAT ATEAT g i =7 fg < FY
T AT A Ay AT A A 3 AN aE-
TT FRE AR §TTE Tl AT WM A
T AT | FfwT g &A1 A7 s
e g oAt st g wodr ofem g
39 ¥JgFT Ay ATE AT T oww 7 I}y ?
T AAdr gfewr e F FEA 97 TV =W H
FATE TFo Mo FFAWT FT AT 7, M IAL
TRV &Y AVETC & qT Aal A7 £, I Al
wat afeay § wH FgTT T a9gel W FA
frar 2 1 Far & ooy afaT A1 F AT qm

i

I
!
/
\

|
|
|
i
\
?
f

aFAT g 3= Afew are ¥ #7737 a7 for- |

Faer far ot f way faea @, f5o7 a0 =Ty
Faga At fAoEe g 7 oaan afed Arg
FCETT 7 3THY T FI§ AASA7 ar g 7
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ag FEY A AT FAT AT AGY & | TG
faer &g a9 wr S o gE waEr A
TIAT & TCHRTT 9T, ST GHT & AT 9 § gieamr
&1 famame 95 wGT A7 | AW 4@y I ST
FAATHE FT £ & a8 TAGWF A0 GF OF o7
gfem & JaFY q<E T ISTT wAg AT T,
UF-UF I &g @t 91 f@r | 9Re a8
| w3 #Y acere ody § ST gar
fovar ¢ wFdT @ | T T F7 A< W g,
AT AT A G 1 A TG 24 99 F
T EH T AT G | AT T 9T 3@ g FF o
mifrariz & fa9 feve a9 0 E (W@ W
gl & fga<i #1) #aT Gt o foFe 78
21 1 qfger g & Ay feft gfom # it sy T
& A fowe a8 4, 7 a0 fet @diw A7 agr
=, fRT HYY Y W AFT AT A AT AT
FEF AT W G gt 2 1 A AT W & LT
T g | R gheamt F ark ¥ favar W
Zr aear & 13 ferg 2fremt w1 famamr SR
93 ¥ | AT Y T ATAT 7 97 g #
YT T 2 |

A -AIST 9 T §F T & 48 FgAT Agal
g 5 sgi-wel o g v g Ry
Predramdr st €7 ERiT - 1w AT m i
T %71 7 7% AT A E | F FEAT qEA
z fF amaY S 73 #9197 AT AT | S
IT 9T qW W1 AL AT | WY BIE-BIET
aTET QT AT R FGY =TT T W FHAC
T T Wy W ooTAT WMEAT g WA
T T AN T 12T, AT 5397 F I
i FwrEr ? A gt & A weafe w6
TEr g ? & gegate ZAT Ave 7 WA S
F1 fF LW gATd Wi &1 A R 50 9T
7t 77 el a1 & AR AT
a1 T1gan § fF w1 gfremt  afa Ag g
AT AT FFA &1 &Y Foa1 7 F | 2fea 3
AT F H=HT TG WA § | A9 froet TF
F71 fr A T At i A 9T e e
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ST FT HraT AR g1 AHAT | AT HOA O
FT aamn f gfeee arlt i & 1 3T 9%
T WEATE 7 AGT &ATAT | W AW AT AT
T FLHTFATSAZATE | AOAT FAA AR
FATT & | gad woey 2w foan freet ¥ 9
A T ZTAT FT AT AT WA HCRTT TLFAH
T AT fF oA AVt F HTATE § | WA
A wE #t Ay R oA Sroutdemito
M F A | W FEAT R T g 19
AWEAT | FAT ATAY ITH HITAT Y SH=eqT 1 7
wd 731 @3 3w oF o aerd A E
iy W A SAEdy AFT B | AT R AATT
AR 91 F7 A 48 A FqAT | TH A%
guk g ad W &1 Aa @1 Awar 2 fF owE
AT T A FT G G & (A7 77 7 FLE0AT |

qrezE?, 7T #1501 feE 2, & Arad angAr
FevT o w21 qv A gfeeEt @1 15 aeEeE,
7 QvAT {ToETA &7 7 THET FEIRIa-qd Aol
ZT TR | 3EET gAawA 9 g aemeal
F feeit "% feAmh o2 agA 377 79T 98 |

AgET, § UF A9 H T ATRATE | AT
T ATFT F AR F7 ) UF g9 9 91 {5 92 F
T ¥4 § JIT A F20 86 o T8 700 71 9140
T F7, AFT ST w21 IAF) T A0 FG
T fam #vd A  uE A 3w | 6 5
wifl 7Z1 faern a1 3z F7 79 5 7 77 AT g7
ar % faw #=T g, ey A A ame
&1 71 faene 393 ST A € | 3 Afaw are
T FE-FE I FoA F WY AT FT AT T
<1 aF AT 7, AfHRT ¥ gA qwer =reAn
& 71 =R w1 n & wzAv F1 A7 grEv AT
7, TTE ¥ AF F g7 # 1w 7 faai afeg
% {7t 7, AN ART AR KOS e A1 9w 27
Afae T3 F¥ T2 AR 77 &7, T o g
o, fa & oot A AR g o @ wa-
afer &1 o7 @Y & 5 fF AEw e aw @ 2
WWWW?T&WWW@@@W
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SHRI G. A. APPAN: The U. P. Go-
vernment has done the last for the wel-
fare of Scheduled Castes. There is
untouchability even in elementary schools.
And in every State, they get scholarships.
You cannot deny that, Without knowing,
the facts, please do not utter anything on
the Floor of the House.

#ft Fearw G52 FRAT TTT ATF A7 T4 -
e u oury, fafasdy & o | F A T F
TR Z) STAT T B S, AT freguE @ g
fET 1 "o fqmm
SHRI G. A. APPAN : You want com-
munities and ptofessions. 1t is notorious.
oft Tea™ Aw  wF T FFAETT T AT
T UTT FTET T FA T A
SHRI . A. APPAN : Unlass you are

fully aware of the facts, pleare do not
€Xpose your ignorance.

=i wemw wFT AT, A, § AR WA FIAT
AEAT 7 f A AR & & W AW q JEA
F qEe4 A ATAFT &1 ZHIT & 57 7997 7999 &
T AT T MATTT FT gFE TETE, I T|H
BT g2 A7 AT | @7 OXATE HUAT
qZA ARTE W 740 & | AEMGT WY K AT &S
FHE FAAMNT F7 A AT 8, 9T & AT &7
T HIA g2Ts ST 91fgd |

DR K. MATHEW KURIAN Why
are you insisting on so many sweepers ?

You want to sweep the corruption under
the carpet ..

MR. DEPUTY CHAIRMAN Now
let him continue. He has to finish his
specch.

st FATN A IIIEA § 919 48 2 FF ar
1 AT FY T & AT TTH HTE FT, TARY
ATE_ AT FT I @ FIAT AT & W AT FTAA
F) FTT & | WX AT S g1 T &) 30 £ gy
TgT TAA AHAT § | FEN T A, IS0 T A

AE 7 AFTARRTTN TG A ) 0 AIF T T AT AT HGE AT L
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A, AEFIT, AEoTouH o HIT dYodlouHo H,
F g wraan g {5 g #ve faar 9 @ g, At
AT, T % A #E [l Sfoer & #18
T T &, T O AT S FeT & 7 1 A
LT 21 G A g A wpm by ag
AT 919 % 1 79 & fAat o gy aw oW
TIRY HO9T § 92 A7 2 HX I ZUAT 39 A7
1 ezt &7 2 7 foat f afavs qgar 1 &1
AT [EAT § 72 A0 AT A A wow o
FAT &7 F

CSHT AT W EY AT S

qFIAT, S4971 f 49 fowar (e & awg € F27 !
ar, fzedr & FeAttE % A e faar e g,
(stzz7z Fr wifrre &) arre, #oE
TR " &% Aze dr fag g, 72 foitgaa o faa
ot o7 7 favarr @Y feamar 21 39T 9,
qarg, zfemmr @ faA 9@ sWg § 6w
T & Al & wEr FrAr g (Fe A #)
FP6T 971 47 T4 A% @I AT CFEEIF A3
TET ®ET AL AT AF IS T2 HT QAT
T frm AT AR d Az A AT HH
7o maa w ew Ty fador 39 & fad avdar Fe,
T AT e 2 AE CAEr e ger A

afed |

T el T oA & A frid A oawmdd
AT Z | ‘

SHRI K. P. SUBRAMANIA MENON |
(Kerala) : Mr. Deputy Chairman,  Sir,
every year., for the last three or four

vears, w¢ have been discussing the Annual |
Report of the Commissioner for Scheduled
Custes and Scheduled Tribes. In  the
nmieantime we celebrated the Centenary of
Mahatma Gandhi and last year we cele-
brated the Silver Jubilee of our Indepen-
dence. But have these events .ny mean-
ing for the 120 million Scheduted Castes
and Scheduled Tribes? 1 would say that
with all the progress that has been achie-
ved, the conditions of the Scheduled ;
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Castes and Scheduled Tribes along with
the rest of the poorer sections of the
people in the country have only deteriora-
ted.  With the characteristic understate-
ment but with sufficient clarity the Report
brings out this fact. The Repcrt says :
“The fact, however, remains that these
communities have not generally been able
to derive benefits of the Socio Economic
progress of the country to any appreciable
extent with the result that the gap between
the Scheduled and non-scheduled classes
wiuch was farly wide at the ume of secur-
ing political freedom has continued to
become wider and wider during all these
years.” This is the inescapable fact of
lifc and this is the central fact of the
whole thing and the situation is that these
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people have not been able to improve
their conditions.  On the contrary, their
conditions have deteriorated. There are

enough materials to show that this is so.
For example, 1 a paper on the Green
Revolution so many things are said and
this is cne of those wonderful 1hings for
which our Government and the landlords
and such pcople take credit. But, wha
has been the result of green revolution ?
You know, Sir, that the vast majority of
Scheduled Castes and  Scheduled Tribes
are agricultural labourers or poor peasants.
What has the green revolution wrought
on their fate? In a paper on the Green
Revolution and Agricultural Labour pre-
sented to a three day seminar on Rural
Development for the Weaker Sections in
Ahmedabad. ‘Mr. Pranab Bardhan, Eco-
nomics Professor of Indian Tnstitute of
Statistics, New Delhi said that between
1960-1961 and 1967-1968 the  weighted
average daily wage rate for casual male
aericultural labour—this has got a bearing
on the life of Scheduled Castes and Sche-
duled Tribes—in Punjab, Haryena, Delhi
and H.P. had gone up by nearlv 89 per
cent but the consumer price index gene-
rally had also risen by 93 per cent. This
indicates a decline in the actual wage
rate despite an increase in  .gricultural
produce by more than 60 per cent. Again,
Sir, during the period between 1964 and
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1968 the daily money wage rate for male
agrnicultural laboulers m  Western U.P,
grew at an annual rate of 4.8 per cent
while consumer price index for agricultu-
ral labour rose at an annual reie of 4.7
per cent, mdicating a constant real wage
rate. This was the position up to 1968.
But, since then prices have gone up like
anything and then conditions kave wor-
sened.

Then, Sir, another result of the great
gieen 1evolution is this. In the Dhulia
district of Maharashtra—one of  those
areas where the green revolution  has
really made a big dent—what is happening l
in the Sahada taluha of Dhulia District |
15 that the landlords have formed them- |
sclves mto a body called Purushottam
Sena, or somecthing like that.  Adivasis
call them Purushottam Sena. The Presi-
dent of the local Cane  Co-operative
Society, Mr P. K. Patil 1s the man who1
has organised this thing It s an awe-
mspiring scheme  What are the facts of
the whole thing ? He is going tu organise |
an armed ‘orce ard call it watch nen, the
capital expenditure for which  will be
Rs 422 lakhs with an annual recurring‘
cxpenditure of Rs 19 lakhs for a cultivated
areca of 474 lakh acres. Letters have
been printed and circulated to all sar-
panchs, village officials and landlords |
awving the blue-print of the Sena. What
are the essenttal details of the scheme ?
Theie will be 1200 Gorhha watchmen at
the rate of one watchman for 400 acres
Above them there are hundred havaldars
armed with guns and mounted ¢n horses,
each for three or four villages and then
a commander for 30 villages «rmed and
also mounted on a motorcycle and above
all these there will be a major and he
will also be armed but he will be mounted
on a ieep And there would be an office
with six clerks to have the administraﬁve‘
arrangements, accounting and (I these
things These are being organised. Do |
you know, Sir, why ? Because the gujar
landlords who have migiated from Gujarat
to this District of Dhulia have been able
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to throw out the Adivasi peasants from
that atea. In fact, their lands were grab-
bed forcibly by these landlords. Now the
Adivasis, their younger generation who
are educated, all are trying slowly to or-
pamse and claim thewr lands back  There-
fore, this kmght errant of the green revo-
lution, the great man of the rsiolution 1s
orgamsing this sort of activitv i order
to beat down the poor Adivasis and gene-
rally to gun them down, threcten them
and intimudate them What 1s the sort of
thing gomng on ? 1 am still to hear either
from the Maharashtra Government or
from the Central Government what they
are going to do about the activities of
this sena In fact, the Central Govern-
ment has a special responsibility because
according to the Constitution, the Presi-
dent can intervene in matters ielating to
the Adivasis and, therefore, I do not know
vhy the Central Government is keeping
ouet on this

DR. K. MATHEW KURIAN :
Mirdha aware of it ?

Is Mr.

MR. DEPUTY CHAIRMAN : You are

theie to remmind him all the time.

SHRT K. P. SUBRAMANIA MENON :
Then, Sir, I will come to another point
that most of these concesstons or privi-
leges or grants etc. supposed to be given
to the Harpans and the Scheduled Tribes
are not 1eaching them and in many cases
they are not implemented Ncw, going
through the detwils of the post-matriculate
scholarships given by different States, 1
find that two big States, Bihar and Rajas-
than have given absolutely nothing as
post-matriculate scholarships according to
the Repott Why ? After all, 1t is the
funds provided by the Central Govern-
ment and I do not hknow why the Central
Government does not look nto 1t but it is
found that they have not given a pie as
post-matriculate scholraships Simudarlv,
there are a number of things s hich aie
said 1n the Report but now I come to
another point
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Fhat pomt relates to the sociul disabili-
ties of Haryans and Adivasis. Now, here
1 quote fiom some of the papers, especial- |
ly Mahuashtra papers. Analycing the
N for the present situation of the
Haryyans, the Marathe, a Bombay daily
observes that the grip of the domunant
castes over the economy and  political
<ystem has become so strong that “they
«re bold enough to carry on ruthless ex-
ploitatton and to suppress any resistance.” i
This is what that paper says. That paper\
continues :  ‘The social ferment started
by Jyottba Phule, Agarkar and Maharshi |
Karve stopped after independence.” This
is the tragedy, St When the bourgeois
wanted to mobilise the people to fight the
imperialists they gave certain concessions,
they tried to have some social conscious-
ness and they also thought it fit to see
that the vast masses of people including
the Harjans and Adivasis are <drawn into!
the political struggle against 1mperialism.1
But once you got independence, bourgeois
did not have any more use of these people
and, theiefore, they weie left beh:ind and !
the oppiession which the imperialists had 1
done, now the bourgeois is continuing. ,
This s what happened.

!

Again, Sir, Maharashira Times  says |
Social conditions have changed consider-

ably during the last 25 years but this
clhange 15 1In degrec, not quality The
exploitation of the down-trodden  still
continues. 'The methods of exploitation

bave changed and the exploiting class is
different but even after 25 yesars of in-
dependence, just see, exploitation and ill-
trcatment and suppression continues.
Now you can go on quoting these sorts
of innumerable instances of exploitation
and oppression of ordinary people. The
latest incident I will tell you which is
most shameful. I was awe-struick when
I read this thing. This happened on
October 5 in a city named after Gandhiji,
that is, Gandhi Nagar, the capital of
Gujarat. See what happened. “17 caste
Hindus, Gujarati Government cmployees,
were arrested by the Gandhi Nagar police
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lyestelday for alleged assault on Haryan

collcague, his wife, and five others, in-
cduding two children. The State Govern-
ment has so tar not taken ary depart-
mental actica against them and the traders
i the State capital J—mind  you, Sir
—". ..traders in the State capital obser-
ved o total fartal yesterday in protest
agwnet the arrest’, in protest n{gainst the
airest of people who commuitted the atro-
city against a Harijan family. Now this
is the soctal consciousness which  after
independence we have built Now who
i» responsible ? The whole education
systcm, the whole Press, and everything
is responsible for this sort of thing. It
15 a shameful thing that blatant discrimi-
nation is done against Harijan employees
of the Government. And do you know
why he was beaten np by these caste
Hindu employees ? “Mr. Dhanubhai
Sakhalia, a Harpan clerk in the Capital
Pioject office and his Brahmin wife were
alleged to have been beaten up for going
to witness with caste Hindus at the Garba
dance programme in the Navrari: festival”,
That is the point because he had married
a Brahmun girl and because he had gone
and sttended Garba dance festival  So
the whole point that I want to stress upon
is that the situation is not just as if a
few incidents here and a few incidents
there are happening; it is not ihat. The
entire sitvation is gloomy and the social
consciousness of our people s still at a
very low level and they are pot in a
position to see the injustices .Jdone to the
country as a whole and not only to these
people, because the injustice done to these
sections of our people is an injustice to
the whole country and the problem of
the Scheduled Castes and the Scheduled
Tribes is not the problem of those classes
alone. It is the basic problem of demo-
cracy in the country and unless it is under-
stood in that spirit, it cannot be tackled.

Sir, now I come to another point and
that is regarding some of the educational
concessions given to them., This is my
personal experience. Now recently, last
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year the Council of Technical Education
decided tna the Hangans and  Scheduled
Castes also should get reservation m  the
Indien Institute of Technology admissions
What happened 1s, a boy from my place-
his name 1s Shashi—was selected in the
All-India test for mechanical engineermng
course for admussion into the T Now,
as you hnow, Sir people from Kkerala
suffer fiom two difficulties One 15 the
language problem, and secondly he being
a Haryan boy, all the good wutention of
the Government was subverted w practice
by the foolish attitude of the uthoiities
who 1mplement those decistons 1 wiil
pomt out This boy was alloned to the
Delht T Now, as you hnow Sir, he
has to come all the way A young man
of 17 years who has no knowledge of
Hindi, not even very good knowledge of
Enghsh, has to come here to Delhi  Then
he comes and joins heie  Tmtially he
has to spend about Rs 600 from iis pochet
Now this 1s another thing The Govern-
ment should have seen to 1t that when a
boy 1s selected for IIT he should not be
ashed to pay m advance Rs 600/ Of
course he will get it bach but how can
a poor Haryan spend Rs 600/ from his
pochet get a ticket from Kerala to Delht ?
Tt means a hell of trouble Of course,
he was helped by some friends from my
village, and he came here Then he was
admutted 1nto the hostel Now 1n he
first instance itself he was beater A
fraill young boy, dark, s first experience
18, he comes to Delhi and he does not
understand the language Whati he sees
18 these north Indian fair tall hefty boys
who talk in therr own languags which he
does not understand And the first reac-
tion he gets 18 he becomes terrified And
on the top of it as he enters the hostel in
the name of ragging the boy 1s beaten,
not only beaten for one day but he was
beaten for one whole weeh and he was
asked to clean the clothes of other boys,
he was asked to clean the barracks and
all that And when he compla’ned to the
warden, the warden says, what can I do ?
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Who has beaten you? How does he

know the name ? He does not know the
names becwise he could not understand
the language Just imagme the psycholo
gical mpact to a young boy small dark
younz boy fiom Keinla  comung  and
meeting these hefty north Indian boys in
Delhi ind getting this treatment The
mutial mistake was why did ths Commut-
tee or whoever allots them, should have
sent him to Delh:t > Madras would have
been much better for him He would
have been more at home but he was seni
here and the 1esult was he had to run
away from here He ran away He said
[ will not remamn here He came to me
and broke down before me, I could not
see that sight He was very ternified, he
would not go to the hostel The autho
tities 1n the hostel and i the 1IT were
unable to do anything This 1s how things
happen And they got letters from him
saying that he was gomg on s own
| accord and all that If anvy parhament
commuttee goes, they would be told, we
had one or two boys who ran away
This sort of mformation will be given buf
the circumstances in which that happened
the whole approach that contrmbuted to hus
runmung away that sort of information will
not be given at all

\
SHRI G
! everywhere

|

A  APPAN It  haooens

SHRI K P SUBRAMANIA MENON
1 really do not understand why he was
allotted to Delhi, he should have been
allotted to Madras and then this sort of
thing would not have happened

There 15 another instance which I want
to bring to your notice becausc we have
been fighting this case for a long time
This sort of thing has also been brought
to the notice of the Commuttee for the
Welfare of Scheduled Castes and Sche-
duled Tribes Quite a number of caste
Hindus give false certificates for getting
appomtments and promotions in Govern-

ment service This has been brought to
‘ the notice of the Government many times
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but nothing is being done about it. Here
is a case the facts of which are these.

" has become serious.

Cne Shri R. Rajagopalan, the present
Sub-Divisional Officer, Telephones,  Tri-
chur, in the P&T Department has acquired
his present position in the Department by
showing himsell’ as a Schedvled Caste
candidate both for recruitment and also
for promotion in the reserved vacancies,
The fact is he belongs to the Naidu com-
munity and by no stretch of imuagination
can the Naidu community be a Scheduled
Caste. Mr. Rajagopalan is the son of
Mr. Ramaswamy Naidu retired Excise
Inspector, [rinjalakuda. Shri  Rajagopa-
lan’s brothers are employed in the Elec-
tricity Depariment and the Reserve Bank
of India. Shri R. Narayana Naidu, Junior
engineer, Electricity Departaient, is now
working at Cherpu  Section,  Trichur.
Anather brother, Shri  Radhaksishna |
Naidu, is working as Agricultural Officer.
Reserve Bank of India, at Malras. They
all belong to the other backward commu-
nity but never have they been classified
as Scheduled Castes. In spite of repeated |
representations to the Government in the
P&T Department, no action has been
taken in the matter. The CBI also made |
an enquiry but T think under certain
political pressures the Director-General of
P&T seems to have set it asidz and a
departmental enquiry was ordered. This
fellow got some certificate from some
Revenue Officer and has been doing this
sort of thing. Such things should not be
countenanced and I hope the Home
Ministry will take serious note of this
case and do what is necessary in this
matter. |

Lastly, before concluding, T want |
to point out that this question does not '
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brook any more delay. The gquestion of
Scheduled Castes and Scheduled Tribes
Their oppression is
so inhuman. There is also more awaken-
ing among them and that leads 10 clashes.
Now, T would ask the Government whe-
ther their machinciy will be on the side
of the Scheduled Castes and Scheduled
Tribes or on the side of the Ilandlords
and the upper castes in the name of law
and order. Invariably it is always on the
side of the upper castes and the landlords.
When these people were opprassed, when
illegal things were being done, when their
girls were raped. then the law and order
machinery did not work. The moment
they rise in revolt as today they are doing
it in Dhulia or some other places in U.P.
the landlords resort to leoninz violence,
as it happered in Keelvenmani. The law
and order machinery, the machinery of
the State always goes to the rescue of
the landlords, the owning class and the
upper class. This is the tragedy of the
situation. Unless this situation changes,
[ am sure under the resent set-up it is
very difficult to change it. Even the courts
are always on the side of landlords. There-
fore, greater efforts are necessary, not only
from the Government side, but also I
every party in the country
should take up this problem more seri-

ously and work for the amelioration of
their conditions. Thank you.

MR. DEPUTY CHAIRMAN The
House stands adjourned till 11 am. to-

morrow.

The House then adjourned at
thirty-six minutes past five of
the clock till eleven of the clock
on Tuesday, the 20th November,
1973.
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